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PARLIAMENTARY AFFAIRS DEPARTMENT

NOTIFICATION

Jaipur December 29, 2009

3.8.R.77:- In exercise of the powers conferred by clause

(3) of Article 187 of the Constitution of Incia, the Governor, after

consulation with the Speaker, Rajasthan Legislative Assembly, is

herby pleased to make the following rules further to amend the

Rajasthan Legislative Assembly Secretariat Staff (Revised pay)

Rules, 2009, namely:-

i. Short title and commeneement:- (1) These rules may be

called the Rajasthan Legislative Assembly Secretariat Star

(Revised pay) (Amendment) Rules, 2009.

(2y They shall be deemend to have come into foree on anc

from the 1 day of June, 2009

2. Deletion of vale §:- The existing rule 8 of the Rajasthan
Legislative Assmebly Secretariat Staff (Revised pay) Rules, 2000

hereinafter referred as to the said tues, shal! be deleted.

    

3. Amendment of rule 9:- The existing rule 9 of the said
rules shall be substituted by following, namely:-

“9 Special pay:- The rates of Special pay, which shall be

drawn with the Running Pay Band and Grade pay, are given in
Schedule-Il appended to these rules.”
4, Amendment of Schedule-[L- in Schedule-]] appended to
the said rules:-

(i) in heading, for the existing expression “SPECIAL
ALLOWANCE”, the expression “SPECIAL PAY” shall be
substitated,

(ii) for the existing expression “Special Allowance”,
where ever oceurring the experession “Special Pay” shall be
substituted.
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By order of the Governor,

. Vee. His,
Principal Secreatry to the Government.
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